3 Oral Answers

SHRI JAGJIVAN RAM I would like
to make it clear that whatever concession
has been given does not apply to
Emergency Commissioned officers

SHRIR P ULAGANAMBI, L the
Government aware that certain quahfications
conferred by the Defence Department are
not recognised by the civitan Department
and, If so, what action Goveinment has
taken or propose to take ?

MR. SPEAKER How does this come
m?

SHR! R.P ULAGANAMBI This s
about age und gralifications Certain quakhfi-
cations or degrees or diplomas conferréd by
the Defence Dep rtment are not racognised
by the civil departments Have the Govern
ment taken any action ?

MR SPEAKER This 1s a question
about difference 1n relaxations tn various

States How does this come 1n ’

SHRIR P ULAGANAMBI This s
about age and qualifications

MR SPFAKFR The mere word

¢ qualifications” does not entitie you to go
out of the scope of the questton It should
be within the scope of the Question

SHRI R P ULAGANAMBI  Certan
degrees or diplomas conferred by the De-
fen ¢ Department are not recogmised by
civilian departments

MR SPEAKER This is betwecn State
and State, not between a Department and
Department  You give a proper notice so
that the Minister could be 1n a posttion to
have son ¢ information with hm  He has
the information only 1 evant to this
Question.
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Declaration of Lock-out at Heavy
Vehicles Factory Avadi

+
SHRI S M BANERJEE
SHRI PILOO MODY

*1002

Will the Minister of DEFENCE be
pleased to state

a) whether the management of the
public sector Heavy Vehicles Factory, Avadi
declared & lock-out from the afiernoon on
2nd May, 1972,

(b) 1f so, the reasons for the lock out
and

(c) the reacticn of Government in this
regard !

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (a) Yes, Sir

(b) A cection of the industrial emp-
loyees of the Heavy Vehicles Factory Avadi
who observed sit-in strike on 28th Apnil,
1972 Indulged 1n violent acts on 28th, 9h
April and 2nd May 1972 resulting 1n serious
mjuries to some of the workers and officers
on duty and also damage to Government
property  The Management of the Factory
declared & lock-out of the Factory from
the afternoon of 2nd May, 1972, to ensure
protection of iis wreeplaceable machinery sad
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salety of the loyal workers,

(¢) The issues arising out of the lock-
out were discussed w th the representatives
of the HVF employees on 8th and 9th May,
1972 and a settiement was signed on 9.5.1972
as & result of which the lock-out was lifted
with effect from 11th May, 1972,

SHRI 8. M. BANERJEE : The hon
Minister for Defence Production had dis-
cussed the matter for more than four hours
with the representatives, including the
representative of the All India Def

SYAISTHA 5, 1894 (SAKA)

Oral Answers 6

tone up assessment and collection of In-
come-tax : and

{b) whether any targets have been fixed
for the liguidation of tax arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (@) and (b. Steps for toning
up assessment and collection were discussed
rnd principles were evolved un the basis of
which each Commissioner of Income-tax
Charge was to be organised keeping in view

Employees Federation. Normal conditions
have teen restored in this particular factory,
but cases of suspension are still there. |
would Jike to know whether thore suspen-
sions would be removed at the earhiest
opportunity.

SHRI JAGJIVAN RAM: It was in~
cluded in the agreement itself, and the
Government had 1ssued orders 10 implement
what was agreed upon.

SHRI S. M. BANERIJEE : Thereis no
rccognised unjon there. The co-ordination
committee of the various unions is working
there in its place. I would hike to know
whether one of the terms and conditions was
that the jomnt consultative machinery scheme
would be implemented there, whether that
had been done and if so, whether any meet-
ings have been held.

SHRI JAGJIVAN RAM: 1 am not
quite sure whether any meeting has been
held or not, because the agreement took
place only a few days back, As I have
said, orders have been issued from here to
implement all that was included in the
agreement,

Conference of Income-tax Commissioners

)
*1007. SHRI P. NARASIMHA
REDDY :
SHRI BIBHUT] MISHRA :

Wilt the Minister of FINANCE be
plensed to stute :

{a) the decisions taken at the recent
Income-taX Commissiohers’ Conference to

th~ problems of a rar icular charge, Some
of the important steps are mentioned in the
statement lad on the Table of the House.
As to the collection, d fficulties in the way
of realisation of tax arrears were discussed
so that steps could be taken to resolve them.
Some of the major difficulties facing the
Deprrtment and needing solution were high-
lighted in the course of the discussions and
ate men‘ioned in the statement laid on the
Table of the House. Concerted efforts are
being made to liquidate the tax srrears. In
framing the budget estimates of the revenue
receipts, the estimates of arrears realisation
are also taken into mccount.

Statement
Assessments .

(i) Reorganisation of Central Charges
with just enough work as would
facilitate thorough investization of
fraud cases expeditiously and with
an eye on prosecution.

(i) 1n territorial charges important
cases for detailed investigation and
for scrutiny were desired to be
allotted to the Income-tax Officers
in such a way that they could
complete them thoroughly aud cx-~
pediti usly.

(ii) As a consequence, the rest of the

cases not covered by (i) and (if)

abov: were to be disposed of in a

somnary manner so that about

75% of the workload was covered

by tae summary assessments,

(iv) QGuilelines were provided for
snleiting cases for summary pssess-
ments and cheir disposal.





